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THE HYDERABAD ABOLITION OF INAMS ACT, 195.)
No. VIII of 1955

" (Received the assent of the President on the 16th July, 1955;°
assent first published in the- Hyderabad Gazette Extraordmary
No. 90 on the 20th July, 1955) -

. An Act to abollsh Inams in the Hyderabad State.

WHEREAS it is expedient in pubhc 1nterest to pr0"'=‘

vide for the abolition of inams, with certain exceptions,

in the Hyderabad State and for other matters connected

therewith; .
BE it enacted in the Fifth Year of Our Repubhc as'
follows :— . .
: CHAPTER 1
v Preliminary>‘

(1) Th1s Act may ‘be called the Hyderabad Aboh-
tion of Inams Act, 1954, . .. Sy

(2) - It ‘extends to the wholé- of the Hyderabad’ State

and shall be applicable to all' inams except—° e

+ (i) inams-held by or for the beneﬁt of charltable and
re11g10us institutions ;- ‘ :

(ii) 'inams held for rendering village serv1ce useful to"'

‘the Gevermuent or to the village commumty including’
sethsendhi, neeradi and balutha’inams. ' Y

' *(3) (a) This section, section 2, section 3 except clauses
(d), (g), (h) and (i) of sub-section (2), sections 30 to 34’
(both inclusive), section 35 to the extent to which it en-
ables rules to be made for the purposes of the aforesaid
sections, section 36 and section 37, shall come into' force
on the date of publication of this Act in the official Gazette;"

(b) the rest of this Act shall come into force on such
date as the Government may, by notification in the ofﬁ-’
c1a1 Gazette appoint in this behalf.

(1) ‘In this Act, unless there is anythlng repug
nant in the subject or context-— .

* Substituted by Act No. X of 1956 published in Gazette Extra-
ordmary No. (79) dated 20th April, 1956. S

(For . temporary provision for recovery of land revenue sec
the above Gazette).

Preamble,

Short title, ex-
tent and com-
mencement,

_ Definitions.
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(a) ‘Collector’ means .the Collector of a district and’
includes any other officer, not below the rank of a Deputy
Collector, who may be authorised by the Government by
notification in the official Gazette to discharge the func-
tions of a Collector under this Act; .

*(b) the expression ‘date of vesting’ when used— _

(i) in sub-section (1), sub-section (2) with reference
to clauses (a), (b), (e¢), (e), and (f);, and sub-section (3) of
~ section 3 and in section 34, means the date of publication
~ of this Act in the official Gazette ; -

(ii) elsewhere in this Act means the date appointed’
by th Government under clause (b) of sub- sectlon (3) of
section 1;

(c): 1nam’ means land 'held under a gift or a grant
made by the Nizam or by any Jagirdar, holder of ‘a Sam-
sthan or other competent grantor and continued or con- -
firmed by virtue of a muntakhab or other title deed, with
or without the condition of service and coupled with the
remission of the whole or part of the land revenue thereon
and entered as such in the village records and includes—-

(i) arazi makhta, arazi agrahar and seri inam; and -
(i) lands held as inam by virtue of long possession
~ and entered as inam in the v1llage records DL

Provided that in respect of former Jagir areas, the
expression inam shall not include such lands as have not.
been recognised as 1nams by (xovernment after the aboh-
tlon of the Jagirs.

(d) ‘inamdar’ means a person holdmg an 1nam or a,
share therein, either for his own benefit or in trust and
includes the successor in interest of an inamdar, and—

(i) where an inamdar is a minor or of unsound mmo
or an idiot, his lawful guardian;. ~ S
- (ii) where an inamdar is a Jomt Hmdu famlly, sucn,
Jomt ‘Hindu fam1ly, » .
" (e) ‘kabiz-e-kadim’ means the holder of 1nam land
other than an inamdar, who has been in possession of sucﬁ.
land at the time of the grant ‘of inam or has been in con-,
tinuous possession of such land for not less than twelve
years before the date of vesting and who pays the mam-
dar only the land revenue;

* Substituted by Act No. X of 1956 pubhshed in Gazette Extra-
ordinary No. (79) dated 20th April, 1956, - =~ ~* . - = o
(For temporary provision for recovery of land revenue see
the above Gazette). : :
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(f) ‘land revenue’ means the land revenue assessed by
the Government under the Land Revenue Act, 1317 Fasli
- and the rules thereunder, and where no land revenue has
been assessed, the amount of land revenue that could be
reasonably assessed if the land had been hable to payment
of revenue :

(g)° non-protected’ tenant means a tenant other than
a permanent tenant or a ‘protected tenant’.; -

(h) ‘permanent tenant’ means a person Who from a
date prior to 10th June, 1950, has been cultivating the
inam land on a permanent lease from the inamdar whether
under an instrument or an oral agreement;

, (i) prescmbed’ means prescrlbed by rules made un-

der this Act; :

’ (j) ‘protected tenant’ means the protected tenant as

. defined in the Hyderabad Tenancy and Agricuitural Lands
Act,"1950 ; L

- (k) ‘Special Tribunal’ means a Sp’éci‘al.Tribunal con-

stituted under section 22 of this Act;

(1) “Judi’ or ‘quit-rent’ means the amount fixed by

and payable to Government by the Inamdar out of the

land revenue assessed, on inam land. .
(2) Words and expressions “used in this Act but not

~ defined therein shall have the ‘meaning assigned to them

in the Land Revenue Act, 1317, Fasli, the Hyderabad Ten-
..ancy and Agricultural Lands Act, 1950, and the Hyder-
: abad Atlyat Enqumes Act, 1952 and the rules thereunder.

CHAPTER 1L

Abohtlon and vestmg of inams and the consequences
. . thereof.

3. (1) Notwithstanding anything to the contrary
¢ontained in any usage, settlement, contract, grant, sanad,
order or other instrument, ‘Act, regulation, rules or order
havmg the force of law and notwithstanding any judg-
ment, decree or order of a Civil, Revenue or Atiyat Court,
and with effect from the date of vesting, all inams to which
this Act is made applicable under sub-section (2) of sec-
tion 1 of this Act shall be deemed to have been abolished
and shall vest in the State.

_ . .(2) Save as expressly provided by or under the pro-
visions of this Act and with effect from the date of vesting,
the following consequences shall ensue, namely :

(a) the provisions of the Land Revénue Act, 1317

TFasli relating to inams, and the provisions of the Hyder-
" -abad Atiyat Enquiries Act, 1952 and other enactments,.

Abolition and
vesting of
inams and the
consequences .
thereof.



50 Abolition of (19‘55:1HYD,‘ Act VI

Inams

rules, regulatlons and ciréulars in force in respect of
Atiyat grants shall, to the extent, they are repugnant, to

the provisions of this Act, not apply and the provisions of
the Land Revenue Act, 1317 Fasli, relating to unalienat-

ed lands for purposes of Iand revenue, shall apply to the
said inams ;

(b) all rights, title and interest vesting in the inam-
dar, kabiz-e-kadim, permanent tenant, protected tenant
and non-protected tenant in respect of the inam land,
other than the interests expressly saved by or under pro-
visions of this Act and including those in all communal
lands, cultivated and uncultivated lands (whether assess-
ed or not), waste lands, pasture lands, forests, mines and
minerals, quarries, rivers and streams, tanks and irrigation
works, fisheries and ferries, shall cease and be vested ab-
solutely in the State free from all encumberances ;

(b) ail such inam lands shall be liable to payment of
land revenue ;

(d) all rents and land revenue mcludmg cesses and
royalties, accruing in respect of such inam lands, on or
" after the date of vesting, shall be payable to the State and
not to the inamdar, and any payment made in contraven-
tion of this clause shall not be valid ;

(e) all arrears of revenue, whether as judi, quit-rent or
other cess, remaining lawfully due on the date of vesting
in respect of any such inam shall, after such date, continue
to be recoverable from the inamdar by whom they were
payable and may, without prejudice to any other mode of
recovery be realised by deduction thereof from the com-
pensation amount payable to him under this Act;

(f) no such inam shall be liable to attachment or sale
in execution of any decree or other process of any Court
and any attachment existing on the date of vesting or any
order for attachment passed before such date in respect

of such inam, shall, subject to the provisions of section 73~

of the Transfer 6f Property Act, 1882, cease to be in force;
(g) the inamdar and any other person whose rights
have vested in the State under clause (b) shall be entitled
only to compencatxon from the Govrnment as provided fc;}:
in this Act: :
o (h) the relationship with regard to inam Iand as be-
tween the inamdar and kabiz-e-kadim, permanent tenant,
protected tenant or non—pmtected tenant shall be extm-
guished;
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o (i) the inamdar, kabiz-e-kadim, permanent tenant,

protected tenant, and a non-protected tenant of inam lands
and any person holding under them and a holder of an
inam, shall as against the Government, be entitled only
to'such rights and privileges and be subject to such condi-
tions as are provided for under this Act and any other
rights and privileges which may have accrued to any of
them in the inam before the date of vesting against the
inamdar shall cease and shall not.be enforceable agalnst
the Government or the inamdar.

(3) Nothmg contained in sub sectlons (1) and (2)
shall operate as a bar to the recovery by the inamdar of
any sum which becomes due to him before the date of
vesting by virtue of his rights as inamdar and any such

sum shall be recoverable by him by any process of law,
' Whlch but for this Act, would be available to h1m :

4. (1) Every inamdar shall with effect from the
date of vesting, be entitled to be reglstered as an occupant
of all inam lands other than—

(a) lands set apart for the village community, graz-
ing lands; waste lands, forest lands, mines and quarries;

tanks, tank beds and irrigation works, streams and rivers;

Registration
of imamdars
as occupanis,

(b) lands in respect of which any person is entitled to -

be registered under sections 5, 6, 7, and 8 of the Act;

{¢) lands upon which have ‘been erected bulldmgs'

owned by any person other than the inamdar;

~—which immediately before the date of vesting, were un-
der his personal cultivation and which, together with any
lands. he separately owns and cultivates personally -are¢
equal to four and a half times the ‘family holding’.

(2) No Inamdar shall be regisfered as an occupant of
_any land under sub-section (1) unless he pays to the Gov-
ernment as premium an amount equal to twenty-five times
the difference between the judi or quit-rent, if any, paid
by him and the land revenue payable in respect of such
land. The amount of premium shall be payable in not more
than ten annual instalments along with the annual land
revenue and in default of such payment, shall be recover-
able as arrears of land revenue due on theland in respect
of which it ls payable.

(3) The. inamdar shall be entltled to compensatxon

from the Government as provided for under this Act in
_respect of inam lands m hxs possessmn m excess of thﬂ



52 Abf}htwn of (1955: HYD Act VIII

Registration

of kahiz-e-
kadim as oceu-
pant.

Registration
of permanent
tenants as
cccupants.,

nams.

time limit specified in sub-sectlon (1) whether cultivated
or not.

(4) Should the lands for the purpose of reg1strat10n
of inamdar as occupant be required to be resumed to make
up the deficiency to the extent of 8 family holdings, thé
same shall be resumed under the provisions of the Hyder-
abad Tenancy and - Agmcultural Lands Act, 1950 in the
following order—

(i) firstly from out of non-inam lands

(ii) secondly from out of uncultivated inam lands
other than those specified in clauses (a) and (c) of sub-
section (1); and;

(iii) thirdly from out of the inam lands in the pos—
session of his tenants and without prejudice to their ten-
ancy rights in the following order—

(a) from out of the lands of the non-protected ten-
ants; :

(b) from out of the lands of the protected tenants:
and ‘ i

(c) from out of the lands of the permanent tenants.

5. (1) Every kabiz-e-kadim shall, with effect from
the date of vesting, be entitled to be registered as an occu-
pant in respect of such inam lands in his possession which
were under his personal cultivation and which, together
with any lands he separately owns and cultivates person:
ally are equal to four and a half times the ‘family holding’.

(2) The kabiz-e-kadim shall be entitled to compen-
sation from the Government as provided for under this
Act in respect of Inam lands, in his possession in excess
of the limit spemﬁed ifA sub-section (1) whether cultxvated
or not.

6. (1) Every permanent tenant shall, with effect
from the date of vesting, be entitled to be registered as an
occupant in respect of such inam lands in his possession
as may be left over after the allotment under section 4,
which immediately before the date of vesting were under
his personal cultivation and which, together with any
lands he separately owns and cultivates personally, are
equal to four and a half times the ‘family holding’.

(2) The permanent tenant shall be entitled to com-
pensation from the Government as provided for under this
Act in respect of inam lands in his possession in excess of
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the limit in sub-section (1) whether cultlvated or not

(3) No permanent tenant shall be registered as-.an
occupant of any land under sub-section (1) unless he pays
to the Government as premium an amount equal to twenty-
five times the land revenue for dry land and nine times
for wet land. The amount of premium shall be payable
in not more than ten annual instalments along with the
annual land revenue and in default 'of such payment, shall
be recoverable as arrears of land revenue due on the land
in respect of which it is payable.’

‘7. (1) Every protected tenant shall, W1th eﬁect from
the date of vesting, be entitled to be registered as an oc-
cupant of such inam lands in his possession as may be left
over after the allotment under section 4, which were under
his personal cultivation and which, together with any
. lands he separately owns and cultivates personally, are
equal to four and a half times the:‘family holding’.

(2) The protected tenant shall be entitled to- compen-
sation from the Government as provided for under this
Act in respect of inam lands in his possession in excess of-
the limit specified in sub- sectlon (1) whether cultwated
or not; :

Prov1ded that— :

" (a) he continued to be a tenant of such mam lands
‘until the date of vesting; or

(b) if he is not in possession; he has been unlawfully
dipossessed of such lands by the inamdar between the
10th of June, 1950 and the date of vesting.. SR

(3) No protected tenant shall be entitled to be 1egxs~
tered as an occupant under sub-section (1) unless he pays
to the Government as premium an amount equal to forty
‘times the land revenue for dry land and thirteen times for
wet land. The amount of premium shall be payable in
not more than ten annual instalments along with the an-
" nual land revenue and in default of such payment shall
be recoverable as arrears.of land revenue due on the land
in respect of which it is payable.

8. (1) Every non-protected tenant, shall, w1th effect
from the date of vesting subject to section 37 of the Hyder-.
abad Tenancy and Agricultural Lands Act, 1950 be en-

titled to be registered as an occupant of such inam lands.
in his possession as may be left over after the allotment

under section 4 which, immediately before the date of

vesting, were under his personal cultivation and which,':

Registration
of protected
tenants as oc~
cupants,”

Registration of -
non-protected
"tenant as oc- ”
pant;
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together with any lands he separately owns and cultivates

personally, are equal to four and a half times the ‘family
holding.’

(2) The non-protected tenant shall be entitled to com-
pensation from the Government, as provided for under this
Act in respect of inam lands in his’ ‘possession in excess
of the limit prescribed in sub- sectlon (1) whether cultlva.-
ted or not.

(3) No non-protected tenant shall be registered as an
occupant of any land under sub-section (1) unless he pays
to the Government as premium an amount equal to sixty

- times the land revenue for dry land and twenty times for

wet land. - The amount of premium shall be payable in
not .more ‘than ten annual instalments along with the an-
nual land revenue and in default of such payment, shall
be recoverable as arrears of land revenue due on the land

“in respect of which it is payable.

Vesting of cer-

tain buildings .

and inam lands
used for mon-
agricultural
purposes.

(1) Every private building, snuated w1th1n an
inam shall ‘with effect from the date of vesting, vest in
.the person who owned it immediately before that date.

(2) Where an inam land has been converted for any
purpose unconnected with agriculture, the holder of such’

| land shall be entitled to keep the land provided that such

Enquiry b
Collector in

certain cases,

conversion was not void or illegal under any law in force.

(3) The vestings of private- bulldmgs or lands under
sub-section (1) or (2) shall be subject to the payment of
non-agricultural assessment that may be imposed by Gov—
ernment from time to time.

10. The Collector shall examine the natute and his-
tory of all lands in respect of which an inamdar, Kabiz-e-
kadim, permanent tenant, protected tenant or non-protect-

ed tenant, claims to be registered as an occupant under

sections 4, 5, 6, 7 and 8, as the case may be, and decide-—

(a) In whose favour, and in respect of which 1nam
lands, the claims should be allowed ;

(b) the land revenue and the premium payable m

respect of such lands.

‘Saving ot‘ .
xights .in cer«
- {ain cases,.

11 (D) Where before the date of vestmg, an inam-
dar ha¥'created, either by way of lease or otherwise, any

* ‘right in any inam land which vests in the State other than

the lands specified in clauses (a) and (c) of sub-section (it .
of section 4, including rights in any forest, mines or mine-

rals quarries, ﬁshenes or fermes the transactlon shall be
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deemed to be valid and all rights and obligations arising
thereunder, on or-after the date of vesting, shall be en-
forceable by or against the Government :

Provided that the transaction was not vcnd or illegal
under any law in force: '

* Provided further that where such right was created.

.n any lands, other than the lands specified in clauses (a)
1o (c) of sub-section (1) of section 4 the Government may,
if in their opinion, it is in the public interest tg do so, by
notice given to the. person concerned, terminate the right
with -effect from such date as- may be specified in the
notice, not being earlier than three months from the dalc
thereof. -

(2) The- person \vhose rlgnt has been termmated by
the Government under the foregoing proviso shall be en-
titled to compensation from the Government equal to the
estimated net income which would have accrued to such
person from the land for the unexpired portion of the
period for which the right was created, havmg regard ta
all the circumstances of the case.

CHAPTER III..

Determination, Apportionment and Payment of
Compensation

32, The compensation payable to the inamdar for the
-inams abolished under section 3 shall be the aggregate of
the sums specified below:—

{i) in respect of inam lands reglstered in the name of
the inamdar and kabiz-e-kadim under sections 4 and 5
sum equal to twenty times the difference between lane
revenue and judi or quit-rent; :

(ii) in respect of income accruing to the inamdaz
from the lands registered in the names of his permanent
tenant, protected tenant and non-protected tenant a sum
‘equal to sixty percent of the premium charged as the case
may be, under sections 6, 7 and 8.

18. Notwithstanding anything contamed in this Act,
or any other law for the time being in force, if any, per-
manent tenant, protected tenant or non-protected tenani
hag, prior to the date of vesting, paid any consideration to
the inamdar for obtaining the right of possession and the
said amount is equal to 60 per cent or more of the pre-
mium chargeable under sections 6, 7 and 8, he would be

Detlerminslion
of coimnpe=—-

sation payahliz
to the ineme—

- gar.
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entitled to the deduction only to the extent of 60 per cent
and if the said amount is less than 60 per cent of the pre-
mium he would be:entitled to deduction to the extent of

the amount actually paid by him. The amount so deducted

from the premium shall be adjusted towards the compen-
sation payable to the Inamdar under clause (ii) of sec-

'tlon 12

14. The compensatlon payable to the mamdar kabtz-
e:kadim, permanent, protected tenant or non- protected
tenant for Inam:-lands in their possession before the date
of Vestlng and itaKen over by. Government in excess of
four and a half times the ‘family holding’ under sectlons
4, 5, 6, 7 and 8 respectively, shall—
..(1)in respect of cultivated lands be the following mul-
tlples of the amount of land revenue payable on such
lands—s. > » :

{ay- lands taken over from non-protected tenants, ten

:tlmee m c"se of dry lands and five tlmes in case of wet
lands ;-

( b) l2nds taken over from protected tenant or perma-
nent tenant, fifteen times.in case of dry lands and seven
times in tase of wet lands ;

(c)" la\ndb taken over from the kablz-e—kadlm or inam-
dar twenty times in case of dry lands and ten times in
case of wet, lands -

(2) in resoect of uncultlvated lands be the following
multlples of the amount of land revenue which could rea-

" “sonably be assessed:on stich lands— -

Payment of
compensation.

(a) lands taken over from non-protected tenant, four
times in case ‘of dry lands and two tlmes in case of wet
lands ; :

(b) lands taken over from’ protected tendnt or per-
manent tenant, six times in case of dry lands and three
times in case of wet lands ;

* (c) lands taken over from the kabiz-e-kadim or inam-

dar, eight times in case of dry lands and four times'in case
of Wet lands. : :

-41.) (1) The compensatlon shall be. due as from the _
date of vesting and ‘shall carry interest at the rate of two ™
and three fourths per cent per annum from the date.of
veésting:to the date of payment. Loa '

(2) The compensatlon pa:yable under this Act may.
in accordance with rules rnade in thls behalf, be paid in
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one or more of the following modes, hamely —
(i) in cash in full or in annual mstalments not ex-
ceeding ten;

(ii) in bonds either negotlable or not negotlable car-
rying interest at the rate specified in sub-section (1) and
of guaranteed face value maturing within a specified
period not exceeding ten years.

16. Where the amount of compensatlon is not pcud.

within a period of six months from the date of vesting,
the Government shall, subject to such restrictions and
conditions as to security repayment or otherwise as may
. be prescribed, direct the payment of interim compensa-
tion which shall be equal to one-tenth of the estimated
amount of compensation.

.17. (1) The Collector shall determine in accordance
with such of the foregoing provisions, the total compensd-
tion payable in respect of an inam.

(2) Any inamdar or other person interested may,
within such time as may be prescribed, or such .further
time as the Collector may in his discretion allow, apply
in writing to the Collector for a copy of the data on the
basis of which he proposes to determine the total com-
pensation.

(3) On receipt of such apphcatlon the Callector shall
furnish the data aforesaid to the applicant; and shall also,
before passing any order under sub-section (1), give the
applicant reasonable opportunity of making his represen-
tation in regard thereto, in writing or orally.

(4) A copy of every order passed under sub-section (1)
shall be communicated to every inamdar or other person
interested and also to every applicant under sub-section (2).

18, (1) As soon as may be, after the date of vesting,
the Collector shall—

' (a) publish copies of the notification under sub-section
(3) of section 1 in the village chavdi, where the inam lands
are situate and at such other place as he may direct ;

(b) cause public notice to be given at a convenient
place in or near the inam requiring that claims of all per-
sons interested in the compensation, or in any portion
thereof, including the inamdar, the members of his family

Interim
payment.

Collectnr to
determine
total compen-
sation.

Notice to per-
sons interest-
ed in compen-
sation.

claiming any such portion, whether by way of a share or’

by way of maintenance or otherwise and creditors, whose

debts are secured by the mortgage of, or as charge on, the’
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inam or ainy'-part vthere'of, other than lands and buildings

“‘which vest in the ‘inamdar under clause (¢) of sub-section

(1Y of section 4 or section 9 shall be made to him together

~with the nature :and particulars of such claims in person

or by ‘agent at the time and place therein mentioned, such
time not being eatlier than sixty days rom the date of pub-
lication of notice.: Such notice shall also be published in

. the official Gazette.

(2) Any .claim in resnect of the compensatlon thh

- is not made to the Collector:-within the time aforesaid shall

‘cease~to be enforcegble except where the Collector for
sufficient cause nerrmts a clalm to be made beyond the said -

'19. The Collector shall,” after” giving notice to all

the validity of the claims' received by him, and determine

the persons, who, in' his opinion, are entitled to the com- .-
- pensation and the amount to.which each of them is entitled.
Procedure for.

20. (1)As a‘preliminary to such determination; the
Collector shall -apportion the compensation among the

inamdar and any other persons whose rights or interests

in the inam have passed to and vested in the Government

“under clause (b) of section 3 including persons who are
—entitled to be maintained from the inam and its income,

as far as possible, in accordance with the value of their
respective interests in the inam.. ‘

(2) The value of ‘the mterest shall be ascertamed in

. ‘such manner as may be prescribed.

21" (1) After the compensation has been apportioned
among the persons referred to in section 20 or where it
is more convenient to do so, pending the apportionment,
the Collector shall take into consideration the applications
of the .secured creditors referred to in section 17 and de-
cide the amount to Whlch each such creditor is entitled and
the person or persons out of whose share or shares of the

- compensation such amount should be paid.

(2). The amount of compensatlon payable by the Gov-

. ernment to secured creditors om account of holding any
- mortgage or charge, notwithstanding anything contained
.. in any law for the time being in force, shall not exceed

the. amount-of compensation payable in respect of th(,.

i inam or portlon thereof.
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22, Where it is alleged that the 1nterest of any per- Devolution of
interest in
sons entitled to receive payment of any portion of the compensation.
compensation has devolved on any other person or per-
sons, whether by ‘act of parties or by operation of law; the
Coliector shall determine whether there has been any

devolution of the ix terebt and, if so, on whom
CHAPTER IV.

Appeal, reference and revision

23. (1) The Government.shall constitute as many Constitution
Special Tribunals as may be necessary for the purposes of "Tfnﬁﬁf,gii‘ and
this Act. - their powers.

(2) Each Special -Tribunal shall consist of an officer
of a rank not less than that of a District Judge.

- (3) Each Special Tribunal shall hold its sittings at
such times and places, and shall have such jurisdiction,
and over such local areas as the Government may, by notl-
- fication from time to time, detewrmine.

(4) No order of the Government constituting a Special
Tribunal under this section shall be caIled in questlon in
any manner whatsoever.

-(5) The Special Tribunal shall have the same power
regarding summoning and attendance of witnesses and
compelling the production of documents as a Civil Court
under the Code of Civil Procedure, 1908 :

24. (1) Any person aggmeved by a decision of the Appeals from
Collector under section 10 may, within thirty days from e %%dg
the date of decision, or such further time as the prescribed prescribed
authority may for sufficient cause allow, appeal to the authority.
‘prescribed authority and its decision shall be final.

(2) If ‘any question arises whether any building or

land falls within the scope of section 9 the same shall be
referred to the prescribed authorltv whose decision shall

be final.

25. The Collector may, for reasons to be recorded in References to
" writing either suo moto, or on the application of any per- }%ﬁb usr?ﬁﬂal
son interested in the compensation, refer any case relating
to the apportionment of compensation to the decision of

the Special Tribunal.,

26. Any persons aggrieved by any dec1s1on of the ?h%peééicﬁ‘él

Collector under sections 19, 20, 21, or 22 within thirty days Tribunals. .}
" from the date of decision, or such further time as the Spe-



Appeal to the
High Court.

Revision.

Savings.

Enquiries by
the Collector.
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cial Tribunal may for sufficient cause allow, appeal to the
Special Tribunal. ‘

27. (1) Any person aggrieved by any order of the
Collector made under sub-section (1) of section 18 or by
any decision of the Special Tribunal under section 25 and ’
26 may, within three months from the date of the order or
decision of such further time as High Court.may for suffi-
cient cause allow, appeal to the High Court; and the High
Court shall pass such order on the appeal as it thinks fit;

Provided that the total compensation payable in res-
pect of any inam shall not be reduced by the High Court
without giving every inamdar concerned and every per-
son, who has made an application under sub-section (2)
of section 17 a reasonable opportunity of being heard.

28. Notwithstanding anything contained in this Act
or any other law for the time being in force, an application
for revision shall lie to the High Court . from any order
passed or proceedings taken by the Collector (except those
referred to in section 24) or by the Special Tribunal under
this Act on the following grounds that the 0r1gma1 or
appellate authority:—

" (a) exerc1se a ]umsdlctlon not vested in it by law ;

«(b) falled to exercise a jurisdiction so vested; or

(c) acted illegally or with material irregularity in
following the procedure or passing the order.

29. Save as otherwise provided in this Act, no order
passed by the Collector or by the Special Tribunal under

~ this Act shall be liable to be cancelled or modified except

by the High Court as aforesaid or be questioned in any
Court of law. -

CHAPTER V,
Miscellaneous

30. (1) The Collector may, by general or special
order authorise any officer not below the rank of a Tah-
sildar subordinate to him to hold enguiries on his behalf
under this Act.

(2) In respect of every enquiry under this Act by the
Collector or any officer authorised under sub-section (1),
the provisions of the Land Revenue Act, 1317 Fasli, relat-
ing to formal enquiry shall apply as if such enquiry 1s a
formal enquiry under the said Act.
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31. Notw1thstand1ng anything contained in the
Hyderabad Court Fees Act, 1324 Fasli, or any other law
for the time being in force, the fees payable on any appli-
cation, memorandum of appeal or petition under this Act

or rules made thereunder shall be such as may be pres—
cribed.

83, No suit or other proceéding shall lie againstbthe‘

Government or any person or in respect of anything which
iz in good faith done or intended to be done under this Act.

33. Nothing in this Act shall in anyway be deemed
to affect the application of the provisions of the Hyderabad
Tenancy and Agricultural Lands Act, 1950, to any inam
or the mutual rights and obligations of an' inamdar and
~ his tenants, save in so far as the said provisions are in

Fee payable
on applica-

tions, paqti-
tions, -

Indemnity.

Savings.

anyway inconsistent with the express provisions of thn‘ '

Act,

34. With effect on and from the date of vesting the
Hyderabad Enfranchised Inams Act, 1952, shall be deemed
to have been repealed.

35. (1) The Government may, subject to the condi:
tions of previous publication, make rules to carry out the
purposes of this Act.

(2) In particular and without prejudice to the gene-
rality of the foregoing provision, such rules may provide
for—

(a) all matters expressly required or allowed by this
Act to be prescribed;

(b) the procedure to be followed by the Collector
Special Tribunals authorities and officers appointed, or
having jurisdiction under this Act;

(c) the time within which applications and appeals
may be presented under this Act, in cases for which no
specific provision in that behalf is made herein;

(d) the application of the provision of the Code of
Civil Procedure, 1908, and the Indian Limitation Act, 190§,
to applications, appeals and proceedings under this Act.

(3) All rules made under this section shall be pub-
lished in the official Gazette and on such publication shall
have effect as if enacted in this Act.

36. (1) Any person who wilfully fails or neglects to
comply with any lawful order passed under this Act or
contravenes any such order or offers resistance or obstruc-

Repeal.

Power to make
rules,

Penalties.

i
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' txon to the taklng by the Collector of charge or possession
- of any property which has vested in the State under this

Act or furnishes information which he knows or has rea- -
son to believe to be false or does not believe to be true,
shall, on conviction by a Magistrate, be punishable with
imprisonment which may extend to three months or with -

~ fine which may extend to two hlmdred rupees or with

both.

- (2) No prOsecution under sub-section (1) shall be in-
stituted except with the previous sanctxon of the Collector
of the District.

37. If any difficulty arises in giving effect to the pro-
visions of this Act, the Government may, as occasion may
require, do anything which appears to them necessary for
the purpOSe of removing the difficulty.
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